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NOTES OF THE REGISTRY 
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DER DATED 313-2001. 

hen the matter was called for hearing, 

;hri p.K.parida,learned counsel for the applicant 

'ant€i an adjoUrflment.AS we never grant adjourflmen 

Thefl the matter is call€d for hearing and adjourn-

nents have to be asked for only at the mention 

time at 10.30 A.M. prayer for adjournment is 

rejected and the matter is ta'r, , en up for hearing. 

it is gubtt& by shri parida,learfl 	counsel that 

he is unable tomake his submissiOn with regard 

to this case, we have therefore, heard 	hri SR 

patnaik,learn& Additional starding Counsel for 

the Respondents and have also perusi the records, 

In this original Aoplicatiofl the applicant 

ha prayed that dues of his late father i.e. 

DCRG,and Provident Eund shold oe paid to him 

'jth 12 % interest. 

ResPondents have fjL1 counter oposing 
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the prayer of applicant. 

NO rejoinder has oeefl fil. 

or 	the purse of considering this c( 

Original Application 	it is not necessarY to go 

\ 	, 	 jnt.O too many facts of this case. 

The admitted position is that the fatriec 

of the petitioner Late Deena)afldhu patra pass ed 

away on 3.11.1980 wheti he was working 	as 

cabin Lever Man (in short CLM)Gr.II.MmittlY 

at the time of death of his father,the applicant 

\t. 	• was a minor. I'here is some controvery as to what 

was the age of the applicant at the time of he 

. 	 ' death of his father out this aspeCt is not 

-. n&essarY to be consider€ö for the purpose of 

consideing te prayer  	
t. 	thf 	 It is  
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mitted position that the mother of 

applicant passed away prior to the death 

of his father. RespOndents in thi r Counter have. 

stated that the family psion was sanctioned 

tO the survivina family members who are 

entitl€d to the same in order dated 24.9.31 

originally at a higher rate of R.l25/pm and 

later on reduced to t:he Level of 	.74/pm.In 

any Cds€- in the peSeflt 	aplicatiofl prayer 

ci the applicant is only with regard to payment 

ot DCRG  and  provident FUnd. Respondents have 

seated in their  counter which has not oeen 

denied by the apLi..ant thy filing any 

rejoinder that the father-inl 	of the 

deceased Railway emploYee i.e. the maternal 

grand father of the present applicant one 

Dhiraj singh who was a retired railway employeE 

was acting as the guardian of the minor family 

m erro er and p rovid. en t fund of 	3 590/w as 

releas.9d on 21..1981.As regards gratuity 

Respondents have stated that the entitlement of 

g r a tu i ty w as to r an amount of . 4014. 7'7p 

deductjna the aiLway dues of b,1016.87p 

recoverable from the Railway employee, the 

balance amount of 3. 297.p has been tel eased 

in Order dated 6.5.1987 after Dhiraj Singh,the 

maternal grand father of applicant did the 

necessary documentation for receiving the 

amOunts. These averments have not been denied by 

filing any rejoinder.In view of this,we hold 

that the amount of DCRGand Gratuty h already 

been rd eased by the Railway 7U tho ri ty. The 

prayer of applicant to get the same 	is there- 

7itbnut any merit and is 
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rejeCt. 

In the resu1t,therore,the OA is rejeCt.NO 

costs, 

(G. NARASI MHAM) 
MEMB ER(JU DI CI AL) 
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